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Santosh Kumar Pa nde y, 

s o n of Sr i Gang a Sagar Pa nde t , 
r e!'l ide nt of E. 1.J.S.1550/1 5 2 1, 

Re t a npur Co lony Panki, 

District - Kanpur Nag er (EOLB- peo n, Ko npur). 

( 13y Advocate Shr i I<. K. Tr i path i ) 

Ver S U S 

1. Uni o n of Indi a , 

thr uugh Secr etar1 , 

Ministry of Com~unication , 

New De lhi. 

2 . Post Master General, 

Ka npur Region, 

Kanpur. ... . 

~ . Se nior Su perintende nt o f Po s t Off i c es , 

Ka npur Cit y , 

Oivisio n Kanpur . 

4 . Director, 

1. 

Po s ta l Service s Kanpur Region, 
Ka npur. · ••••••••••• Respo ndents 

( By Advoc ate Shr.i ~ .c. Jo sh i ) 
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Awadhesh Kumar, 

so n o f Sri Ka nd La l, 

R/o -I-67, l''I IG, 

Vishwa Bank Barr a Co lony , 

Ka npur Nag art' (EU-P ncke r P.O. 
(RA I 

1 
H BT I-l<a npur) 

••••• , • • •• Applicant 
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( Bt Advocate Shri K.K. Tripathi ) 
Versus 

1. Union of India, 
through Secretary, 

Ministry or Communication, 
New Delhi. 

2. Post Master Gl!neral, 
Kanpur Region, 
Kanpur. 

3. Senior Superintendent of Post Offices, 
Kanpur City, 
Division Kanpur. 

4. Director, Postal Services Kanpur Region, 
Kanpur. 

• ••••••••••••• Respondents 

( By Advocate Shri R.K. Tiweri ) 

0 R 0 E R 

Since the orders i :n pugned in both the O.A.s are assailed 

on com:non ground they are be ing disposed of by a co:n:non order 

with the consent of the parties counsel. 

2. By Impugned order dated 20.03.2001, the selection of 

Extra Departmental employees referred to therein for promotion 

to Postman Cadre issued vide off ice memo No.B-2/Rectt./Postman/ 

20UO dated 08.03.2001 has been held in abeyance. The said order 

is the subject matter or impugrment in O.A. No.134/02. Similarly 

by order dated 20.U3.2Dll1 the selection and promotion of" Ell 

employees referred to therein to Group •o• cadre issued vide 

ofrice memo dated DB.03.2001 has been kept in abeyance. The 

said order is the subject matter of impugnnent in O.A. No.1637/01. 

The impugned orders keeping the selection end promotion in 

abe~ance have been issued on the basis of administrative 

~~ 
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instructions received vide letter dated os.01.2000, a copy of 

which has been annexed as CA-1 to the O.A. No.134/02. Final 

decision in the matter, it is conceded, has not been taken as 

yet and the orders under challenge are in th e nature or 

interlocutory orders. 

3. In the circumstances , tl""lerefore, we are or the considered 

view th a t it would meet th e ends of justice if both the O.As 

are disposed of with direction upon the respondents to take the 

final decisidn in the matter 1Jithin a period of three :nonths 

fr o:n the da te of production of a certified copy of th is order. 

The 0.As a re disposed of accordingly in terms of above direction. 

4. Partie s are dir ec t o t.J t o b ea r th e ir 01Jn co9t. 
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